
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH AT NEW DELHI

In Re: OA No. 829 OF 2024

With

OANo. 1042 of 2024

In the matter of:

Public Action Committee & Ors ... Applicant(s)

Versus

State of Punjab & Ors ... Respondents

Affidavit of Sh. Davinder Kumar.

Executive Engineer, National Highway

Division, PWD (B&R) Branch, Mohali,

Punjab, on behalf of Respondent No.5.

I, the above-named deponent, do hereby solemnly affirm

and declare as under: -
1. That the afore-mentioned Original Application No. 829 of

2024 & Original Application No. 1042 of 2024 (hereinafter

adjudication on 25.04.2025.

jointly referred to as ‘OAs’) are pending adjudication before

n’ble Tribunal and is now listed for furtherjyOTIBALA
’’89Reg1'

S.—- /T. .
UohaKvtiM
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2, That the present affidavit is being filed in compliance with

the directions contained in order dated 06.02.2025 passed

by the Hon’ble Tribunal In the afore-mentioned OAs. The

said directions were issued in view of the stand taken by

the Applicant that the implementation of the four-laning

project of the Sirhind - Patiala Major District Road (22 km

stretch) was carried out in contravention of the applicable

provisions of the Indian Road Congress (IRC) Guidelines

and Policy Guidelines dated 10.05.2018 issued by the

Ministry of Road transport and Highways (MoRTH),

particularly with respect to land acquisition for

compensatory afforestation. While noting the stand of

Respondent No.5 that requisite land for such compliance is

not available, the Hon’ble Tribunal directed the State of

Punjab to file a further affidavit placing on record the

details of efforts made by Respondent No.5 or other

authorities, and to clarify the reasons why land cannot be

acquired and compensatory plantation cannot be

undertaken in accordance with the aforesaid guidelines.

Additionally, the Hon’ble Tribunal also directed that, in the

meanwhile, the concerned authorities of the Sate shall also

make all possible endeavors to identify and secure land so

as to ensure compliance with the applicable guidelines and

2 4 APR 2025
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supporting details and to facilitate compensatory plantation

as per the guidelines. The present affidavit Is accordingly

being submitted to place on record the requisite

clarifications and supporting details in pursuance of the

above directions.

3. That it is respectfully submitted that the reliance placed by

the Applicant on the provisions of the IRC Guidelines, in

particular IRC:SP:84-2019 titled 'Manual of Specifications

and Standards for Four Laning of Highways,’ and the

Policy Guidelines dated 10.05.2018 issued by MoRTH, is

entirely misplaced and inapplicable to the present project.

The project in question pertains to the upgradation of the

Sirhind - Patiala Road, which is classified as Major District

Road (MDR) and not a National Highway. The applicability

of the afore-mentioned guidelines, is limited by their

express language, internal structure and contextual scope,

all of which indicate that the manual is primarily intended

for use in the planning and execution of National Highways

or State Highways undertaken under the aegis of central

agencies or within Public-Private Partnership (PPP)

frameworks. Clause 1.1 of the IRC:SP:84-2019 manual, as

produced by the Applicant in Annexure PA-2, begins with a

clear and unambiguous statement that, Th/s Manual

2 4 m 2025 s
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describes the planning, standards, design, construction,

and maintenance applicable for Four Laning of Highways

through PPP or Contract Agreements.’ This alone narrows

its principal field of operation to PPP or similar centrally

coordinated models of highway infrastructure.

However, the clause further states: 'The Manual may

also be used for non-PPP projects,’ which introduces a

significant legal distinction. The use of the word ‘may1 in

this context is permissive and discretionary in nature. It

does not convey a statutory or regulatory compulsion upon

State authorities to adopt the manual in non-PPP projects.

In legal interpretation, the term ‘may’ is consistently

understood to confer an option or authority, and not an

obligation, unless there is a clear contextual indication to

the contrary, which is absent in the present case. By

contrast, if the drafters of the manual intended to make its

adoption mandatory across all categories of road projects,

they would have used the term shall,' which is the

conventional language used to impose binding duties
' under legal and regulatory frameworks.

Furthermore, the structural and technical content of

IRCSP:84-2019 is clearly designed for highway corridors
that involve expansive Right of Way (ROW), multi-lane
access-controlled configurations, and provision for

24 W 20251
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extensive service lanes, landscaping, and roadside

facilities. These design assumptions are typically met in

National Highway or large-scale State Highway projects

supported by central oversight or external project funding.

In contrast, the present project concerns a brownfield

upgradation of a Major District Road, implemented entirely

within the pre-existing ROW and constrained by local land¬

use patterns, urban encroachments, and practical

limitations on acquisition. The standards and

configurations envisioned in the IRC manual are neither

feasible nor appropriate in such circumstances.

Therefore, in the absence of any statutory provision,

executive notification, or contractual condition mandating

the application of IRC:SP:84-2019 to Major District Roads

executed solely by the State PWD, it is respectfully

submitted that the manual does not carry binding force with

respect to the present project. Its use remains optional and

discretionary. Any inference to the contrary would be an

unwarranted expansion of its scope, contrary to its express

language and intended purpose

Similarly, it is respectfully submitted that the Policy

.Guidelines dated 10.05.2018 issued by the MoRTH, titled

'Approach regarding land acquisition, tree felling, utility

shifting across the alignment for greenfield and brownfield

2 4 AH 20251
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projects,’ are specifically tailored for the development and

expansion of National Highways. A plain reading of the

document reveals that it is structured exclusively around

the planning parameters and development stages for NH

corridors. The document includes detailed benchmarks

linked to the present and induced traffic in Passenger Car

Units (PCUs), prescribed lane width outcomes (such as 6-

lane or 8-lane highways), and specific ROW requirements

extending up to 100 meters. All such standards reflect the

operational and administrative scale applicable only to

National Highways under the jurisdiction of central

authorities or executed through centrally-sponsored

schemes.

Importantly, the document has been issued from the

Planning Zone of MoRTH and addressed to Chief

Secretaries and NH-executing bodies with an aim to

standardize NH development across States. At no point in

the said policy is there any clause, express or implied, that

extends its applicability to intra-state Major District Roads.

vel road upgradations without central funding or

involvement. Moreover, the policy refers specifically to 'end

lane status’ and 'stage development frameworks tailored

Nor is there any indication that the policy guidelines carry

andatory force vis-a-vis State PWDs executing district-

2 4 APR 2025J
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for NH planning, and therefore, cannot be extrapolated to

apply to projects such as the present one, which involves a

brownfield upgrade of an MDR using only the existing

Right of Way (ROW).

In the present case, Respondent No.5 has

undertaken the widening of Sirhind - Patiala Road as a

brownfield alignment constrained with the existing ROW,

without the benefit of any greenfield expansion or external

land acquisition. In the absence of any statutory obligation,

binding executive instruction, or financing condition linking

the applicability of the MoRTH Policy Guidelines dated

10.05.2018 to MDRs, the said policy cannot form the basis

for imposing mandatory obligations on the Answering

Respondent. Accordingly, the Applicant’s reliance on these

guidelines is misconceived, and no presumption of non-

compliance or environmental impropriety may be drawn on

the basis of such guidelines, which are, at best, advisory in

nature and contextually inapplicable to the subject project.

That it is further submitted that the allegation advanced by

misconceived and contrary to both the factual record and

।Applicant, suggesting that Respondent No. 5 has

used environmental harm by failing to acquire additional

for compensatory afforestation, is wholly

2 4 AH 2Q25J
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the applicable legal framework. Respondent No. 5 has duly

complied with all statutory obligations prescribed under the

Forest (Conservation) Act, 1980, including the procurement

of In-Principle Approval dated 01.08.2023 and Final

Approval dated 18.01.2024 from the Ministry of

Environment, Forest and Climate Change (MoEF&CC) for

the diversion of 22.59 hectares of forest land for non-forest

purposes. The conditions laid down in the said approvals

are binding and continue to be scrupulously adhered to by

the Department. These approvals, granted after

comprehensive evaluation by the Competent Authority,

include requirements for compensatory afforestation, which

are being implemented at designated sites identified by the

Forest Department. Specifically, land measuring 45.18

hectares in District Hoshiarpur and 29.852 hectares in

District Roopnagar, totalling 75.032 hectares, has been

earmarked for such afforestation, where a cumulative

plantation of 75,032 trees is proposed, in conformity with

the norms stipulated in the forest clearance approvals.

It is pertinent to submit that although the

2 4 Ar* 2025!

compensatory afforestation sites identified for the present

roject are located at some distance from the project

corridor i.e. in District Hoshiarpur and in District

Roopnagar, this arrangement Is fully consistent with
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prevailing forest and environmental guidelines. Such a

practice Is both recognized and permissible, particularly in

instances where contiguous or proximate land is not

available adjacent to the project alignment. In compliance

with the conditions imposed by the Ministry of

Environment. Forest and Climate Change (MoEF&CC)

while granting forest clearance, land measuring 45.18

hectares in District Hoshiarpur and 29.852 hectares in

District Roopnagar, aggregating to a total of 75.032

hectares, has been earmarked for the purpose of

compensatory afforestation. At these designated locations,

a total of 75,032 trees are proposed to be planted strictly in

accordance with the applicable afforestation norms and

forest clearance stipulations.

5. That without prejudice to the submissions made

hereinabove regarding the non-applicability of the IRC

Guidelines and the Policy Guidelines dated 10.05.2018

issued by the Ministry of Road Transport and Highways

(MoRTH) to the present project, it is respectfully submitted
that, in compliance with the directions issued by this

Hon’ble Tribunal vide order dated 06.02.2025, a

coordination meeting was held on 27.03.2025 under the
'chairmanship of the Additional Deputy Commissioner
(General), Patiala. The meeting was attended by

Cjfc* 3 I A. I
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Executive Engineer, NH Division. PWD (B&R Branch) and

Forest Divisional Officer. Patiala. The purpose of the

meeting was to examine the feasibility of undertaking

additional plantation activities within the existing forest

strips and adjoining areas along the project alignment.

Pursuant to the deliberations, the District

Development & Panchayat Officer, Patiala, reported the

availability of 9 kanals of land within a 10-kilometer radius

of the project corridor, on which approximately 450 trees

may be planted. Likewise, the District Development &

Panchayat Officer, Fatehgarh Sahib, identified 52 kanals of

land within a similar proximity, capable of accommodating

around 2,000 trees. The Forest Divisional Officer, Patiala,

further indicated that plantation activities on these parcels

can be implemented under the MGNREGA scheme.

Additionally, it was noted by the Forest Department that,

notwithstanding the felling of trees for road widening

between km 14.600 and km 30 of the Sirhind-Patiala
Road, approximately 2,396 trees still remain along the

corridor, and there exists potential for planting an

additional 3,000 trees in the same stretch. A copy of the

A \\ proceedings of the instructions issued in the meeting held

Ml on 27.03.2025, along with the relevant reports submitted

2 4 ^2^
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by the participating departments. Is annexed herewith and

marled as Annexure R&1

6. Thal it »s also respectfully submitted that the present

Original Applications have been filed by the Applicant with

reference to the judgment dated 02.09.2022 passed by this

Honble Tribunal in Appeal No. 31 of 2022. wherein certain

directions were issued regarding afforestation within 10

kilometers of the area where trees were felled. However,

the Applicant has failed to disclose that the said judgment

was challenged by the National Highways Authority of India

before the Honble Supreme Court in Civil Appeal No. 8178

of 2022. titled National Highways Authority of India vs.

Vivek Kamboj & Ors.. wherein the Hon’ble Supreme Court,

vide order dated 25.11.2022, has stayed the operation of

the directions contained in paragraph 8 of the said

judgment. The matter remains sub judice before the

Honble Supreme Court. A true copy of the order dated

25.11.2022 is annexed herewith and marked as Annexure

R&2

7. That in view of the detailed submissions made

\hereinabove, it is respectfully submitted that the present

riginal Applications are wholly misconceived, factually
roneous, and legally untenable. The Applicant has

nought to invoke the turisdtcbon of this Honble Tribunal on

2 4 Arn 428
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12.

the basis of inapplicable guidelines and policy, and has

selectively cited judicial pronouncements, while

deliberately omitting material facts, including the

subsistence of a stay order granted by the Honble

Supreme Court in Civil Appeal No. 8178 of 2022. The

Respondent Department has acted in full conformity with

the applicable legal and environmental framework,

including the provisions of the Forest (Conservation) Act,

1980, and the conditions of approval granted by the

Ministry of Environment, Forest and Climate Change

(MoEF&CC). Additionally, the Respondent has

demonstrated its bona fides by undertaking extensive

efforts to identify and utilize available land for

compensatory afforestation, both in proximity to the project

site and in accordance with forest clearance obligations.

It is further submitted that the Applicant has not

established any violation of statutory requirements or

environmental safeguards on part of the Answering
Respondent. Instead, the applications appear to have been
filed with the intent to obstruct and delay a public

infrastructure project of considerable significance, without

W2Lsubs,antiated basis m 'aw or fact. In these
circumstances, and particulady in light of the deliberate/ suppression of material facts and the misuse of quasi-

(a
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judicial process, it is respectfully prayed that the present

Original Applications be dismissed with exemplary costs,

so as to discourage such abuse of process and to uphold

the integrity of environmental adjudication before this

Honble Tribunal.

Place:

Dated:

teponeni

VERIFICATION

Verified that the contents of paras 1 to 7 of my above

affidavit are true and correct to my knowledge as per official

record. No part of it is false and nothing has been concealed

therein.

Venfied at SAS Nagar on .oM’

Deponent

O

mad ovor/to ©eponem/ueUareuV
•Wx^ant haaIw language who

2 4 AH 2Q25I

I HertWIto Mm fepMMf /■KorteM wto
ugucd/ thumb MtrtoC io »i pretenw

Notary, 8^.8 Noy*
Mohall (Ph I
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Annexure R5/1

TRANSLATION FROM PUNJABI VERSION TO ENGLISH VERSION

ProceedingReport In compliance with the Instructions Issued by the Hon'ble
Additional Deputy Commissioner (General) Patiala In the meetingheld_Qn 27-
3-2025 at 12;00 PM in respect of case No.OA 829/2024 end OA 1042/2024
filed before Honlble National Green Tribunal New Delhi related to
Rehabilitation/Upgradation of 2 Lane to 4 Laning of Gurudwara _Dukh
Niwaran Sahib- Fatehgarh Sahib- Chamkaur Sahib- Bela (MDR-31) from RD
km 1.250 to 28.00 & 28.400 to 29.551 (Upgradation/Widening of Newly
Announced Mata Gujrl Marg (Mata Gujar Kaur) (Balance Work) (Including 1
Year DLP 4 year maintenance)

In the meeting. Executive Engineer, National Highway Division, Public Works
Department (B & R Branch), Mohali and Divisional Forest Officer, Patiala were
present.

The meeting was started keeping in mind the orders issued by Hon'ble
National Green Tribunal, New Delhi In OA No. 829/2024 and DA. 1042/2024
dated 06.02.2025.

Discussions were held with the Divisional Forest officer, Patiala and Executive
Engineer, Public Works Department (B & R), Mohali by Presiding officer to
implement the orders of the Hon'ble National Green Tribunal, New Delhi for
additional plantation in the villages near the road. The Divisional Forest Officer,
Patiala described that 22.59 Hectares of Land for four-laning of Patiala-Sirhind
road was diverted by the Ministry of Environment, Forest & Climate Change
vide which Compensatory and Additional Compensatory afforestation had
been proposed in District Hoshiarpur and District Rupnagar. Apart from this, in
order to comply with the orders issued by the Hon'ble NGT, New Delhi, a
discussion was also held regarding the proposal of additional plantation in the
existing forest strip and in the adjoining villages adjacent to the road.
Regarding which the Presiding Officer directed to the District Development and
Panchayat Officer, Patiala for sending the report.

In compliance with the instructions given by the Presiding Officer in the
meeting, the details recorded in the report (Annexure - A and B) sent by the
District Development and Panchayat Office, Patiala/Fatehgarh Sahib through
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the Executive Engineer, National Highway Division, Public Works Department
(B&R Branch), Mohali are as follows:

Sr. NO. Concerned office Total land Letter No. &
dated

1. D.D.P.O Patiala 9 Kanalas 1131 dated 02-
04-2025

2. D.D.P.O Fatehgarh
Sahib

52 Kanalas 381 dated 01-04-
2025

Following this, the details recorded in the report dated 11-04-2025 (Annexure-
C) by the Divisional Forest Officer, Patiala regarding planting of new trees in
the villages near Patiala-Sirhind Road in the above-mentioned area are as
follows:

Sr. NO. Name of
Range

Name of Gram
Panchayat

Land Number of
plants to be
planted
(Approximate)

1. Patiala Reethkheri
Daulatpur
Bhaterikalan

9 Kanalas 450 Trees
2.
3.

Sirhind Aadampur
Kharora
Bagrian
Rurki
Jakhwali
Nolakha
Badhochi kalan
Husainpura
Chanarthal khurd
Nalini

52 Kanalas 2000 trees
5.
6.
7.
8.
9.
10.
H.
12.
13.

174



2396 trees are standing and about 3000 more trees can be planted In the
future.

Keeping in view the above reports, the District Development and Panchayat
Officer, Patiala and Fatehgarh Sahib (through Executive Engineer, Public Works
Department, (B & R Branch), Mohall are directed by the Presiding Officer to
take action for planting new trees In the concerned villages.

Sd/-
Executive Engineer
National Highway Division
Punjab PWD B&R Branch
Mohali.

Endst No. 211-14 Dated: 15.04.2025
Copy send to :

1. Hon'ble Additional Deputy Commissioner (General) Patiala for
information

2. Divisional Forest Officer, Patiala
3. District Development & Panchayat officer, Patiala
4. District Development & Panchayat officer, Fatehgarh Sahib

For information and necessary action

Sd/-
Executive Engineer
National Highway Division
Punjab PWD B&R Branch
Mohali.
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*
ANNEXURE- A

TRANSLATION FROM PUNJABI VERSION TO ENGISH VERSION

OFFICE OF DISTRICT DEVELOPMENT & PANCHAYAT OFFICER, PATIALA,

SECOND FLOOR, BLOCK-A, MINI SECRETARIAT,PATIALA.
PHONE NO: 0175-2311315/ E-mall- natlaladdoo@emall.com

To

Through mail

The Executive Engineer,
National Highway Division,
Public Works Department
B & R Branch Mohali.

Letter No.1131 /R.E.A Dated 02-4-2025

Sub: Rehabilation Upgradation of 2 lane of 4 lanning Gurdwara Dukh
Niwaran Sahib Fatehgarh Sahib Chamkaur Sahib Bela (MDR-31) from RD
Km 1.250 to 2800 & Km 28.400 to 29.551 (Upgradation/widening of
Newly announced Mata Gujri Marg (Mata Gujar Kaur) (Balance work)
(including 1year DLP + 4 year maintenance) in regard of Court Case No.
OA 829/2024 AND OA 1042/2024.

In connection with the above subject, it is requested that a report
regarding suitable places for plantation of new trees in the adjoining villages
within 10 km of the Patiala to Sirhlnd road falling In the district Patiala has
been received from the concerned blocks. The report received from the
concerned blocks is sent as follows:

Sr.No.. Name of Gram Panchayat land(AK.M) Remarks
1. Reeth Kheri 2 Kanalas
2. Daulatpur 4 Kanalas -
3. Bhatori Kalan 3 Kanalas -

Sd/-
Dlstrict Development & Panchayat officer,
Patiala.

176



A ANNEXURE - B

TRANSLATION FROM PUNJABI VERSION TO ENGISH VERSION

From:
District Development & Panchayat Officer,
Fatehgarh Sahib.

The Executive Engineer
National Highway Division,
Public Works Department
B & R Branch, Mohali.

Letter No.38/ Dated 1-4-2025

Sub: Rehabilitation/Upgradation of 2 Lane to 4 Laning Gurdwara Dukh
Niwaran Sahib- Fatehgarh Sahib- Chamkaur Sahib- Bela (MDR-31) from
Rd Km 1.250 to 28.00 & Km 28.400 to 29.551 (Upgradation/widening
of Newly Announced Mata Gujri Marg (Mata Gujar Kaur) (Balance Work)
(Including 1year DLP + 4 year Maintenance) in regard of Court case No.

OA 829/2024 and OA 1042/2024.

Reference: In regard of your office Letter No. 3539 dated 27-03-25.

In connection with the above-mentioned letter, it is requested that the
report regarding suitable places for plantation of new trees in the adjoining
villages within 10 km of the Patiala-Sirhind road coming in Fatehgarh Sahib
district is as follows:

Jr.
Mo.

Mame of Gram
>anchayat

^nd(AK.M) Remarks

L. \adampur 5-4-0 n School Ground and Cremation

L (harora D-4-0 n School Ground
L Bagrian >5-0 n Cremation Ground and School

I. *urki 5-6-0 :or Ground and Common places
>. akhwali 5-4-0 n Ground and Cremation Ground
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10.

haulakha
Badochi Kalan
Husainpura
thanarthal Khurd
HaHni

n
)-6-0 n Common Places)-7-0 n Common places
)-5-0
MM)

n Ground and Cremation Groun?replaces
)-50 n Common places

Sd/-
Oistritt Development & Panchayat officer,
Patiala.
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ANNEXURE-C

TRANSLATION FROM PUNJABI VERSION TO ENGISH VERSION

GOVERNMENT OF PUNJAB
FOREST AND WILDLIFE PRESERVATION DEPARTMENT, PUNJAB

OFFICE OF THE DIVISIONAL FOREST OFFICER, PATIALA
E-mail: patialadfo@Rmail.com, Ph. 0175-2921574

The Executive Engineer,
National Highway Division,
Mohall.

No. 349 Dated 11-04-2025

Sub: Rehabilitation/Upgradation of 2 lane to 4 Laning gurdwara Dukh

Niwaran Sahib Fatehgarh Sahib-Bela (MDR-31) from RD Km 1.250 to

28.400 to 29.551 (Upgradation/Widening of Newly announced Mata

Gujri Marg (Mata Gujar Kaur) (Balance work) ( Including 1year DLP+ 4

year Maintenance) in regard of Court case No. OA 829/2024 and OA

1042/2024.

Reference : Your Memo No. 66 dated 02-04-2025.

In relation to the above subject and the letter under reference, it is
written to you that it has been reported to this office by the Forest Range
Officer, Patiala and Sirhlnd that as per the list of villages provided by District
Development and Panchayat Officer sent by you, saplings can be planted as
follows and Range officers have also reported that these saplings can be planted
under MGNREGA scheme.

Sr. No. Name of
Range

Name of Gram
Panchayat

Land Number of
plants to be
planted
(Approximate)

1. Patiala Reethkheri
Daulatpur

Jhaterlkalan
9 Kanalas 450 Trees

2.
3.
4. Sirhind Aadampur 52 Kanalas 2000 trees
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Endst No. Dated:

/WaW. -J-*3

il EngineerSub
N.H. Sub Ci/
Chandic

Apart from this, it has also been reported by the Forest Range Officer,
Sirhind that after cutting of trees on both sides to widen the road from Km
14.600 to 30 both sides, about 2396 trees are standing and about three
thousands more trees can be planted in the future.

A Copy of the above is sent to Forest Range Officer, Patiala and
Sirhind for information and further action.

Sd/-
Divisional Forest Officer
Patiala

Sd/-
Divisional Forest Officer
Patiala

Kharora
Bagrian
Rurki
Jakhwali
Nolakha
Badhochl kalan
Husainpura
Chanarthal khurd
Nalini

hzzz—
8^
3.
10.
11.
12.
13.
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COURT NO. 8NO-27
DIA

Appellant (s)NATIONAL HIGHWAYS AUTHORITY OF INDIA

VERSUS

Respondent (s)VIVEK KAMBOJ & ORS .J

( IA No.167792/2022-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.167791/2022-PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES )

SUPREME COURT OF IN
RECORD OF PROCEEDINGS

Civil Appeal No(s). 8178/2022

Date : 25-11-2022 This appeal was called on for hearing today.

r *
SECTION XVII

CORAM :
HON'BLE MR. JUSTICE SANJIV KHANNA
HON'BLE MR. JUSTICE J.K. MAHESHWARI

For Appellant(s)
Mr. Pranay P. Tripathi, Adv.
Ms. Madhu Sweta, Adv.
Mr. Anirudh D., Adv.
Ms. Raveena Dewan, Av.
Mr. Utkarsh Garg, Adv.
Ms. Astha Tyagi, AOR

For Respondent(s)

UPON hearing the counsel, the Court made the following
ORDER

Issue notice, returnable in the month of February, 2023.

Dasti, in addition, is permitted.

There will be stay of operation of the directions given
in paragraph 8 of the impugned judgment, subject to the condition
that the appellant will comply with the directions given by this

"ith r'9“d t0 P^ntitlon of additional tree./ sapling..
Owte 20MJ1 23
Huw -J

(BABITA PANDEY)
COURT MASTER (SH) (R.S. NARAYANAN)

COURT MASTER (NSH)
I

181



/ » f 23
^llitat^ of 2 Lane to 4 Lanlng of GurudwaraDukhNIwara? Sahib- Fatehgarh '(MDR-31) from RD km 1.250 to 28.00 5 28.400 to 29.5S1

(UPJ&datlon aning of Newly Announced Mata Gujrl Marg (Mata Gujr Kauri(Balance Work)
^<5

0A 829/2024 and OA 1042/2024 $ to f00HwS3L?fe
WWtd (Hdd«) fft 27-03-2025 $ HH* 12:00 30
100tototo fXto10 WTO f^g ototowtotollfate I

1' .
xlf<0T fau uTunto fMvM tow to0 to to 103WI p x wi

PUW) >>{0 TO )fe& XfUTO, MfetyW UTO W*I
103^31tow UT0U ’to108108 OA No. 829/2O2U and OA 1042/2024 fto06.02.2025$ to touto£#IUX000 Xlf&153totol I

8108 toto »r&Td. uwto tow
to ftot-rd tour (u 0 x w) w xw^ur toft# tox 3011V810

W 01 fro TOU 0 83 8010 to100 plantation TO5 to faTO WTO to
telTO>to >XUTO XI0W708 01W Jgj^r fa gfewg—XU1U0—X^$ to W
^^1 22.59 0^0MU tTXfa Ministry of Environment, Forest & Climate Change Vl WftoH dkd
sTITO? afd^l t? TO10 frIH TO ksf'dl Compensatory and Additional Compensatory

Afforestation 01 3TOltT 10^ UftWTOU »10 10^ TOTO ^J01 rT $1 feH 0
>TO^ NGT, New Delhi ^^01^-tfSM W^r tot HS^7^to^
»£?TO- TOT0 ftfer fTO plantation 01UTOltT TO? 01 f?TO TOTO feP>TI
JfQTOft WB tfl0$ f^rg ifUfcr TOTO, V10W37 5 fato0TO tol dttfe
TO1!

HTOUll TOTO 010^ mHto fro100 UT0 lTO0f0 01WTO 10TOT >>f0 TO1TO
toto, xfuTOP/uferoi^ juIto & STOTO01 100101TO, 0tow u^0»f tor to f?TOTO
from (3 0 x w) toy!§ 00) ui0t feto pxtoro- $ ^>d 100 tou 0u0 0s fto
TOX‘d d6:
tot^. 08aw tor >H01^01
1. 9 3OT5 ; 1131 1X0102.04.2025

2. |'^M01.€. ^feTOT^Hto 52 TOW j 381 1X0101.OU.2O25
10X§W0TOtor TOTO X10»IW 08 tod ddd'Z d^ P0U TO1U0 0

tofto 7^to^di'^ tool luto1x0111-04-2025 ^^xxd- b) f00rotot03
^OH'd drt:

tolTi. 3jjxtofe^70 d<W reURtogfofi^fe^g
(3301TO)

j 1 013001 9 X3W 450 $0
~2, i
3 1 d<?0l«Wi
4 Hdfd^ 1 wwyj 52 TO'« 2000 §0
5. 1
6 ' frdt^
7. ^;l‘H 1

8 dlTd'Hl 1
j ^8u<

-7 }0 I 1
/^X i ”• ! tow' 1

I '2 I U6'd4M yd?

'•*• j 1 1 j
fTO 0 TO )?dM TOHU. 08 feto 0101 anft hH01x ^uls 001toUfil l#e»TK’ HdRte 0al Hl. 14 600 0 in^00 d 30 00 W) 0 § TO
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w rr^
W**W) 5

TOrsral fftfrfofa,
ifc^u1^^,
4Afcfe?^ww
tojli

fVH fw Qd'd’:
1) H7T^^^t^^HH^(H?^,’MfeTOHljB^^tf^
2) ^^ta^ora.nfew I
3) 1^fe^h£'ifeTte»{^,irfh>^
4) 1^1^>>^irafe>H^,^fe^H^

W ^rt' oOd^'d Wff5 f£fe tfiW r]'^1$I

Mwu -k
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^taw ^*4 ’

UH 20 ’$

hr^' fern nr^nu, ufeoiwi
v'ift uftW, £ o^t rrifa&x, ufewvi

<$10175-2311315/ eblM- palhihid<Uj<»f«hlL,U^^ im

AfM^rul b dWhM.
mH7M H5.M,
MS (XuHr? fVd’UI
s a x jw >Rn?^i

ilsa S: tl3i fxjt: 0V4-2025

fbr:- Reluibilitaii.. > Up,- idation of 2 lane to 4 Inning gurdwara Dukh Niw a.-. •> Safab-

i atchp.nh S. lib. Chamkaur Sahib Hela (MDR*30 ifim RO Knt 1-^0 to - )'

Km 28 -11)0 to 29.551 (LpgradationAvidening of Newly Announced Mala
<>ujri Ming (Mata Gujar Kaur) Balance works. (Including I Year DLP * 4 Year
Maintenance) U2T TOut OA 8297024 and OA 10422024.

Uuvor j fen e hhu J ra fby rfer #

S3 H=h7 3 io 0 fU^

a* rhtt heu^ ay<r ubf yn/7 aljt jrrt Si Hduj ho'cT ifVST aid
sth) fefra^ wu 5 us wpra drfr ?reT 5:-

IEngineer
sion

Sub DhruN-H.SubrChandir j.-

ACE Scannc-
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Uy Urn' •/) u.rft’ < mend

ctasq irfaui

s-j.nrj'
*F'.V rr\T hdV
K5 fw? ii’jT ,
< , h mr ntfi

wins "^S /

wr- *

fbr> Rehabilitation / Upgradatlon of 2 lane to 4 lining Gurdwara Dukh N^jnn

Sahib-Fatchgarh Sahib. Chamkaur Sahib Defa (MOR-31) from RO Km 1.250 to

28.00 & km 28.400 to 29.551 (Upgradation / widening of Newly Announced
Mata Gu)rl Marg (Mata Gujar Kaur) (Balance Work) (including 1 year DIP 4
year Maintenance) Efe mint ff. OA 829/2024 and OA 2042/2024.

nrFT. vu 27/03/25

CT7T W5 j FJHU ftd 343? $ fe dldudi^ RTC3 UJ »Ta3
UT^nf^ 3 HqTCv sa H5c7 5 III footed ? hCT-bf?? 2*8T? f&f nt eV o

L", EFT j3?J ~ T^Uuc VS f?W nlAH'tj Sri) rld‘ u I

0-8-0

0-5-08 |’/4^

quo uir mlEngineer' N.H. Sub bivLiChandigarh

' c 1 ?^r
7 0-7-0 rn^virr^i

1 B3)3;
i
।

spr w-fei
I I

' 1 »TE>0/J 0-4-0

i

1 H4h £ aid'9^ h^v
firai

2 ^5» 0-4-0 w£ ura^ ftui1 3

i

w?)v 0-5-0 >qkE irb e ^3?
f&l

1

4 I gjcfl 0-8-0

— - 1 •—— - - »— .»

o iiwjwyje
|

0-0-0
1
1

n^tv j|
f 3i -

«_ 7.1M ~

,_J
I

0-5-0
- --— f

1

I
MW -j| ' - -— — (
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Awn (njk* ii,w,
>V;tli

«hr»»w
SI nJ tfwfl;ffe^ftcp f„'ji,i),Tr|

wintp»iiHNuird.wfeN'H’i
t 'MH pnWll»dlo|>pmlll.«ii

Aw 3^
fair.

JR-JT

(jji

oa>/3 Nn KM •Tira e rni3n 63 j?hm' a* mnrd jmi

IDM NW

ufeNir n3 nate fenku5 fate «131aidd fa w fay
taJaSi’ surdaid fad d fan? Narrate foilNjRan^nari? S' woduJiN^dHnw*<#

faite aid3 fa fetetipster ifAiwifti jfeiteoti

fw 3 Nut « to '«"3. Wfife fl flfu «1 IWre SaQ d fa dj

k. coo 3 to v'13 1 076 mi alj) jui 3 n«<e

Sub Div
N.H. .SubL.
Chandigarh

ItclMbiliuiliiiVUpi'Mibllnn nt 1 Ijnc Iv 4 hnlnc nt CurdmM P^xh
Sihib-1 Akli;;jrli Sahib Chamkaur 5ihll» Deb (MfJIMO tm"' 60
2S to&2K iMln 21551 (UpKraiblWwhlcnlni;

nl r ,< yutMarg (Mala Gujar Kaur) (ilalanrc Work) (IndodlnK ^.nm<mahrlcnantt) 33 >nM 30 te 3n te OA H29/2W1 0A WVi ‘

>-W IT >3)1 «. et fi(3t O2.0U.2O25
Qter? fail ^rj urrt »ri?> te 0 mfa fea i

t'lo'in fM Hij).

fmtii Nt <t J'i ufewh' nJ iRitiu A hiW nJ <uW ml i t *dA

<< >UHNdUJ.
utvd'l
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